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NOTIFICATION
New Delhi, the 27th October, 2014

G.S.R. 748(E).—In exercise of the powers conferred by clauses (d), (€) and (f) of sub-section (2) of Section 33
and.clause (¢) of section 36 of the Administrative Tribunals Act, 1985 (13 of 1985), the Central Government hereby
makes the following rules further to amend the Andhra Pradesh Administrative Tribunal (Procedure) Rules, 1989,

L. (1) These rules may be called the Andhra Pradesh Admxmstrauve Tribunal (Procedure) Amendment Rules,
2014.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Inthe Andhra Pradesh Administrative Tribunal (Procedure) Rules, 1989, in rule 5, in sub-rule (3), the following
proviso shall be inserted, namely:-

“Provided that the time allowed by the Registrar to rectify the defects shall not exceed thirty days.”
[F.No. A-11014/6/2011-AT]

ARCHANA VARMA, Jt. Secy.

FOOT NOTE.-The principal rufes were published in the Gazette of India vide notification numbcr G.S.R. 929(E), dated
26™ October, 1989. :



